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stroy the coastal regions ruining these fish-
ermen. Spending Rs. 2 lakhs every year on
it is a wastage. If this amount is accumu-
lated, then a big wall can be constructed in
these coastal regions.

As this matter comes under the purview
of the Central Government, | strongly urge
upon the Government to issue necessary
orders for constructing a wall in this coastal
area on top priority basis in view of the public
importance.

(Ill) Needtorestors Amanwad|halt
{Maharashtra) for Meenakshi
Express running between
Kachiguda and Jalpur onmetre
gange line

SHRI ANANTRAO DESHMUKH
(Washim): Mr. Deputy Speaker, Amanwadi
and its neighbouring 35 villages in Akola
district of Maharashtra State forms a tribal
area, notified by Union Government. Uptil
30-4-1990 it was a halt for “Meenakshi
Express® running between Kachiguda to
Jaipur meter guage railway line. Sudden
discontinuation of this regular halt from 1-5-
1990 is causing immense hardship to the
tribals especially the students of this area.
who have to commute daily to Washim for
schoolings and other routine work. There is
no other communication facility except this
railway. Besides, no educational facility is
available in a radius of 55 KM for these
tribals. Because of the inconvenient sched-
ules for other trains, the halts for “Meenakshi
Express” becomes a necessity. | urge upon
the Government to restore the haltfor Jalpur-
Kachiguda meter guage Meenakshi Express
at Amanwadi.

(iv) Need to provide adequate fi-
nancial assistance for expedi-
tious completion of centre for
Training and Promoting sports
in Aurangabad

DR. VENKATESH KABDE (Nanded):

Mr. Deputy Speaker, In 1987, Aurangabad
was chosen as centre by the Sports Author-
ity of India for training sportsmen and pro-
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mote interests of coaches, from West Zone
of India, 100 acres of land has been given by
Marathwada University for this purpose. A
retired Air Service Officer was appointed
Director of this centre. He Is a good player
and had represented Indian in Rome Olym-
pics. He wants to develop the centre. How-
ever, the funds provided by the Union and
Maharashtra Governments are inadequate.
in the last 3 1/2 years, only the compound
wall has been constructed. Maharashtra
Government paid Rs. 15 lakhs 3 1/2 years
ago and another instaiment of Rs. 15 lakh
has been received only recently. The re-
quirement for development of this sports
complex is Rs. 3 1/2 crores. Aurangabad is
acentral place for Gujarat, Maharashtra and
Goa. The weather in Aurangabad is very
good. Food, fruits. milk etc are available at
reasonable rates. There have been good
number of players from this area who partici-
pated in national and international Football,
volleyball and Gymnastics. Therefore, it is
requested that adequate finances may be
provided for development of ground, hostel
and other equipment for coaching national
sports teams and conducting classes at this
proposed sports complex.

(v) Need to take up work of Sin-
grauii-Lalitpur raliway line and
Construction of Damot rallway
over bridge at the earliest

SHRILOKENDRA SINGH (Damoh): Mr.
Deputy Speaker, in the last 43 years, there
has been no progress as far as railways is
concerned in the districts of Panpa, Chhterpur
and Tikamgarh of Madhya Pradesh. There is
no railway line in this area of 90,000 Sq.KM.
Sanction of survey had been given for Sin-
grauli to Lalitpur railway line in 1989-90 but
nowork has started as yet. Similarly, nowork
has started on Damoh railway overbridge
construction which has been sanctioned in
the Budget of this years.

We havethefamous Khajurahotemples,
abundance of Lime stone, sand stone and
diamonds in the area. The industrial and
tourism development has been hindered in
the area because of absence of railway line.
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Hence, | request that Singrauli-Lalitpur rail-
way line be taken up on priority and the
construction of Damoh raliway overbridge
be started immediately.

(vl) Need for development of Rall-
way and passenger amenities
on Shornur-Mangalore Section
of Southem Rallway

SHRI M. RAMANNA RAI (Kasargod):
Sir, the Shornur-Mangalore section of South-
ern Railway is the most neglected section,
Development works are to be undertaken
immediately as there is no scope for any
development under the existing situation in
Kasaragod and Kanhangad Railway Sta-
tions.

Several trains from South are termi-
nated at Kozhikode and Kannur stations due
fo lack of facilities in the stations beyond
Kannur Rallway Station. Thousands of
commuters of Kasaragod district are having
great difficulties due to this. The stations
beyond Kannur do not have términal faclili-
ties. This is because of lack of development
work for a long period of time. Therefore,
develpment work must begin immediately in
Shomur-Mangalore section.

The coaches provided in the existing
trains are also very old as during rainy sea-
son water comes in from all the sides.

As this section is going to be amajor link
inthe proposed West Coast Railway Project,
| urge upon the Government to expedite the
development work, such as widening bridges
and laying of additional tracks at Railway
Stations.

(vi) Need to set up a 1000 MW
power plant at Bettiah in Bihar

SHRI DHARMESH PRASAD VARMA
(Bettiah): Sir, | would like to draw the atten-
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tion of this august House towards the acute
shortage of power in the districts of East and
West Champaran of Bihar. inthe absence of
power, the industries suffer badly and are
not established. Hence, there is no industrial
growth In these districts and as such an
acute unemployment problem is growing
day by day. In view of thig, it is an imperative
need to set up a 1000 MW Power Plant at
Bettiah to overcome power crisis for the

prosperity of the people as well as the indus-
trial growth in the districts of East and East

Champaran of Bihar.

Need to give pension of Rs.
1000/-p.m. for ilfe to the wid-
ows of victims of November,
1984 riots and terrorist activi-
ties

y ivm)

[ Transiation)

SHRI KIRPAL SINGH (Amaritsar): Mr.
Deputy Speaker, Sir, lwould like to bring itto
the notice of the august House and to the
Govemnment under Rule 377 that the Prime
Minister has already agreed to my request
thatthe Government would give a pension of
Rs. 1000/-p.m. to the widows of the victims
of November, 1984 riots and terrorist victims
throughout their lives even if their children
get employment after attaining the age of 18
years or have their own business. The Prime
Minister is fully convinced that it is necessary
for the widows to fulfil their social obligations
such asthe marriage of their daughters, their
own medical treatment and to discharge
other such social responsibilities. Today, itis
not possible for the widows to fulfil their
responsibilities. Therefore, it is very essen-
tial to grant them pension.

No order has been issued so far as
per the commitment made by the Prime
Minister. | would request the Government
to fulfil ts commitment in favour of widows
without any delay.



